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counsel for
learned ASC

ippearing fo

having been

OA N©o.406/2002

S et

M,A,NO,8653/200 2

Heard Mr, Padhi,

learned

the Applicant and Mr.3.Dpash,
for the Unicn of India

r the Respondents,

Applicant,a fairly Seniorman

givenl a non-supervisory post

(Sub postmaster) has filed this OA and

optained an interim protection/crder; which

is scught to be vacated by filing

MA No, 653/2002 by the

Respordents,

that while

Supervisory

nonsupervisory job,

nature

Govt,.servant

and

this

Department/

Applicant has got a grievance

his juniors are Deing given
ost he has poeen given a

Grievance cf the said
relating to transfer of a

are redressaole py the

Departmental Authcorities and without seeking

redressal of his

has rushed t

stated Dy €

grievances, the applicant

o this Tribunal, It 1s also

he learned counsel for the
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applicant that this transfer of the applicant

%% also virtually amounts to reduction in
rank. The applicant has got some personai ;

difficulties for which he 1is . reluctant
: : Sl
to hold a simgle man post office.This aspect .

of the matter is also redressaocle. by the
¥
Departmental Authorities/Respondents.,

| Learned Asc,with reference to certain statutory

®

instructions}stated that the applicant must

QEQL/’WQT/fXQ&GﬁE;eI to hold a su.ervisory post., In the

aforesaid premises,this OA is disroséd'Of j

by giving liberty to the applicant to

represent all his grievances to his autho:iﬁiés
b b

13
Respondents within a period of ten days and in

the event such a representation i; being "
made, the Respondents shoutd give due considera-
tion to alil these aspects of the'grievaDCes of.3
the applicant by 15.9.2002.H rever, £ tha '
peculiar circumstances of the case,the
interim order)which is in force till todéx}z
shall continue to remain in force till
15. 9. 200 2.
with the disposaL of this OA
the MA No. 653/5002 ald® stands disposéd of.
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Send copies of this ordé:

. to 'the parties and free copies of this order

be also given to learned -counsel for poth sides,
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